
Biru Tamang (peititioner 1) and Smti. Mushi MushiTamang

T.S(M) No. 58 of 2022

(Sri Biru Tamang and Smti Mushi Tamang)

Present: N.Goswami, Addl. District Judge(FTC)Sonitpur,Tezpur

o4-Lt-2022

Both the petitioners are present.

Today both the petitioners have filed their affidavit

evidence jointly.

I have heard the learned Counsel for the petitioners

and perused the case record.

This case was registered on the basis of a petition

filed by the petitioners namely Sri Biru Tamang and Smti

Mushi Tamang u/s 28 of the Special Marriage Act, with

. prayer to grant a decree of divorce on mutual consent.

The petitioners have averred that their marriage

was registered on 29'09-2014 before the Marriage Officer,

Sonitpur, Tezpur, After the marriage the petitioners started

to live together as husband and wife at the residence of the

petitioner No.1.

The petitioners have also stated that their marriage

has irretrievably broken down and is beyond repair. There is

no chance of reconciliation between them to resume then,
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conjugal life. since 01-03-2017 the petitioners have been

living separately with their respective families and they have

no issue. Thereafter the petitioner No. Z instituted a

proceeding u/s 125 of CrPC (MR No.24l\0t9) and u/s 498-A

of IPC being CR No.70BlI7. However, both the cases were

amicably settled between the parties outside the court by

executing an agreement dated L5-L2-2021. Both the

petitioners are living separately for more than five years. The

petitioners have now decided to break their marital

relationship with the intervention of the court on mutual

consent, since their marriage has broken down irretrievably.

The petitioners have prayed for a decree dissolving the

marriage between them solemnized on Zg-09-20L4.

Today the petitioners have reiterated in their

affidavit evidence all the facts which were stated in their

petition. The petitioners have also exhibited their marriage

Registration certificate as Ext.1 and the agreement dated 15-

L2-2021 as Ext.2. 
.

The record reveals that the marriage between the

petitioners was registered about eight years ago and they

have been living separately for more than five years. Now,

the petitioners have mutually agreed that the marriage

should be dissolved.
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As such, the petition is allowed. The marriage

between the petitioners dated zg-og-zor4 is declared to

have been dissolved.

Let a precept be issued to the District Marriage

officer, Sonitpur, Tezpur for cancellation of the marriage

certificate, marked as Ext.1.

Let a decree of divorce be drawn up accordingly.

With this order, this case is disposed of.

@d,rrelL
(N. Goswikii) '

Addl. District Judge (FrC)
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